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going to Dargah-Shariff could avail the 
railway facilitIes? 

THE DEPUTY MIN1~TER IN 
THE MINISTRY OF RAILWAYS 
l SHRI MALLIKARJl TN) : (a) to (c). 
A survey was carried out in 1955 for 
constructing a railway lint' from f\jmer 
to Kota via Nasirabad and the r~port 
revealt'd that the projt'ct would not be a 
viable one. However, no survey hal 
been Wldertaken to connet Nasirabad 
with Todarai Singh which is air· ady 
linked to Jaipur by a m~tre gauge line. 

I.p3. SHRI T. R. SHAMANNA: 
Will the MinIster of RAILWAYS be 
pleased to state: 

(a) whether Goverllment are aware 
that there is considerable difficulty to 
get reservation of sea ts for passf"ngel'! from 
Bangalore to Delhi and Bombay, parti-
cularly in the K. K. Express an'=' rv1aha-
lakshmi Express; and 

(b) what st('ps Go\,ernment P I"Op(l~t" to 
take to give relief to the II avelling public ~ 

THF DEPUIY J,\:INJ'., fER IN THh 
MINISTRY OF RA1LWAYS (SHRI 
MALLlKARjUN): (a) Yf'S, sonle diffi-
culties are generally experienced. 

(b) Number of coaches in 125/126 
K.K. Express are proposed to be aug-
mented by double-heading, sometime in 
e~rly 1 g81, after improved couplings to 
locomotives and coaches have bet'n de-
veloped and tested. The load of Broad 
gauge Mahalaxnli express has bet'.n 
augmented by one bogie from 1-11-80 
between Kolhapur and Pune. Further 
augmentation of loads of both B.G. and 
M. G. trains wi 11 be considt"red when 
adequate resources b~come available. 

New Restrictions by Kuwait 
Government 

J414. SHRI N. DENNIS: Will the 
Minist~r of EXTEltNAL AFFAIRS 
be pleased to ~tate: 

(a) whether Government arc aware of 
the new restriction'> of the Kuwai t Go· 
vernment not to permi t any pcrc;on earning 
with less than about R<;. 1,000 Pf'T Ino~llh 
to keep his family at Kuwait; 

(b' if «;0. the total nllmb:r offa~ni.Jif·c; 
likely to be affected by thIS restrIctIOn; 
and 

(c) the steps taktm by the Indiaa 
Government in this regard? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Government of Kuwait, 
in April 1980, issued a regulation barrin, 
stay in Kuw.dt of immigrants· familit!1 
with a monthly income (-f It's! than KD 
400 (approximately Rs. 12,000/-). The 
regulation apphes lUlifonnJy to aJi 
foreigners and is not dircctt"d against our 
particular nationality. One of the 
reasons which prompt<"d the Kuwaiti 
authoritits to take this step is the acute 
shortagt" of housing acc()mmodation and 
consequmt exorbitant rents. A 
worker earning less than KD 400 Canll(Jt 
afford proper accommodation f. r his 
family. 

(b) This regulation is likely to aR'cct 
a majority cf the IndiCJn community in 
Kuwait estimat('d at Bo,ooo. 

(c) While it is the sovereign right of 
any State to promulgate rul~/rt'gula-
tions, the Indian Embassy in Kuwai t 
have requested the GovcrnIlwnt of KuwaIt 
that thi~ regulation be m:td(' applicable 
to the families of tho ... c t'Jltcl'illg Kuwait 
after the promulgati(jll of lhi~ l'('g~lb I iOJ1. 

Memorandum from All India Railway 
Employees Confederation 

14 1 5. SHRI A.K. ROY: "' ill the Mjnj~
ter of RAIL\\'AYS i'e plea~<"d to statc: 

(a) whethet All India Railway Em-
ploy('~' Conft'd"'''ation ~r.rl Purba Railway 
Engineering Knnlgarh Union CCc n~.) 
Dhanbad have submitted sevcral nl<"mo· 
randum/representations reg,\rding th(' 
long standing grievc:lnc<"s of C( nstruction 
staff to the Chicf Ellgin('c-r (Cons.) Eac,tc-rn 
Rai'way Ca'c.tta; 

(b) if so, "hat are the grievanc("s of 
these staft and the action takc-n by Railway 
Adminic;tratior. to rC';f.)lvt' them; and 

(c) the policy and programmes of Go· 
vernment for absorption of hese Project 
lab'>urers workir g since ten years Or more 
in regu'ar ~ervice"l? 

THE 1J£PUTY M[NlS fER IN THE 
MINISTRY OF RA1L\VAYS (SHRI 
~1 \LLIK \RJUN): (a) Y(,'i. 

(b) and (c). The gl'icvanc('s grJwral1y 
relat{' to inlprOVCmf'nts in srl'vice ("olldi .. 
tio.ns of cac;ua) Jab0ur. Its GoverUIl1f'nt's 
po]icy tomitigate the grievares. Further, 
casual labour is considered for abc;oription 




